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CALLING ATTDTION TO 14ATT,ER 
OF UlWENT PUBLIC IIIPORTAJilt:J: 

BRoarsD DKPoRTATION OF billIAN 

NATIONALS FROM SINGApORE 
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The Minister of External Alfairs 
(Shrl M. C. CIa.,.la): Following the 
British decision to withdraw their 
q-QQp8 from the ·base in Singapore 
there has been apprehension that the 
ensuing retrenchment would adverse-
ly affect large numbers of Indians in 
Singapore. There have also been 
some press reports which in general 
conveYed the impression that Indians 
in Singapore have been singled out 
for discriminatory treatment. 

should like to keep the House 
informed of the position in this re-
gard. There are approximately'29,000 
currently employed .in the baSIl! dn 
Singapore of whom about 6,000 are 
Indi'an nationals. According to the 
Singapore authorities retrenchment 
(bring ele next year wLI affeot ~ out 

2.500 people, and by 1970 about 15,000 
might be unemployed . 

The Singapore Government's pri-
mary responsibility will be towards 
their own citizens including those of 
Indian origin. They have, however, 
stated that they would provide work 
permits to non-Singapore citizens also 
in case they find alternative employ-
ment. They have also ,ald that the 
latter category will be free to stay 
on in Singapore, if tiley so desire. 
Singapore has no intention of forcibly 
deporting non-citizens, or for that 
matter Indians in particular. 
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~ prlllS reports have apl\IIiU'ed 
in~in  i·bat the Singapo,re (}ov-
eMJDel}t ~t make thingll di8¥wlt 
fl)r S~ o  nationals of Indian UI'i-
gin by preventing their families 
from re-entering Singapore in cases 
wh.en Sll.cl:i families have ~ away 
from the COUDtfy for a o~l  

time. In point of fact the Immi-
gration (Prohibition of Entry) o.ier 
of HII66 eaables the Singapore Gov-
ern_nt to prohibit the eat.ry of the 
wife of Slngapore citizen who has 
been liviug separately from her hus-
band b a continlWl,lS pfti.od of five 
years. This ~ applies to 
famiJjes of SineapoI'e citizens irraI-
pective of their origin. The recent 
~t GIl the subject does 

not therefore ~ to be any new 
policy decision, DOS' can it be cons-
trued as discl'illliaat«y against people 
of .lndi.aD origjD in SiD8apore, as it 
applies iIO all citizens of Sinppore. 

There have also been press reports 
suggestin, that inducements are being 
offered to Singapore citizens of Indian 
o ~n to renounce their ci\iZenship 
and return \0 India. On July 23rd, 
.me 0'[ the Singapore leaders in a 
speech advised Singapore citizens 
facing unemployment to take this 
opportunity to seek re-union with 
their families. He added that the 
Singapore Government would facili-
tate withdrawal of their gratuity and 
provident fund even though they 
might not have reached the age of 
55, provided they were to "leave the 
~ollnt  with no intention of coming 
back". It was, however, made quite 
ch.>ar that should any such persons 
wish to continue to stay in Si~ o , 

the GO'Vernment would look after 
:hem "without any discrimination". 
W t' have also been assured by the 
Singapore Government that there was 
nothing in these remarks to indicate 
that they were intended to apply to 
pe"ons of Indian origin alone. 

In view of the concern that was 
Telt regarding the futute of Indi.ans 
in Singapore, the matter was taken 
up with the Singapore Government 

and with the Hi&h Comm.iaaiOllB!' of 
SiJ;I.gapore in Delhi. n.e ~ ,

ment of Singapore has clarified ~t 
it is deAnitely not their intention to 
dilcrilniuate in aay JJUIJUlel" aBaiD&t 
ptIOple of Indian origin. The Prime 
Minister of SiJlgapore, Mr. Lee Kuan 
Y_ has himself assured us on this 
point. We b.ave I'Ccepted theUl\U'-
aQCe of the Government of ~  

and we feel that they will be imple-
II¥!1lted both in letter and spirit. On 
OIoIr part we IU$ll continue to COQPe-
rate with t ~ to en.sure that Ind\oaPs 
in Singapore remain fully conscious 
of their rights and responsibiliti.U. 

We haw also made it clear that 
any Singapore citizen of Indian origin 
cannot automatically claim Indian 
~ , it  uwely by noun~ their 
Singapore citizenship. They would 
become stateless persons and would 
have to 1uWil the conditiQllS l i~ d,aIIt'n 
for Inc1ian citizenship befm;e being 
entitled to it. 

Singapore shares with us a cammon 
dedication to the principle of II mwti-
racial, multi-lingual and secular so-
ciety, and. we in Inaia have l ~  

with admil:lltion the dynamism and 
i ~tion w:W1 which the Govern-
ment of Singapore under its ~ lt 

leadership has been taking steps to 
build UP the country !>11 ~ ~i~s  
We are confident that they will con-
tinue to follow these policies which 
have helped greatly to consolidate the 
friendly relatians between our two 
ount i ~  

May I make one appeal to the 
House? We are engaged in very 
delicate talks both here and in Sinp-
pore with regard to this problem and 
I will appeal to the Members of this 
House not to say anything which 
make the Singapore Government feel 
that we are interfering with their 
internal affairs. Singapore has been 
a verY friendly jCOIlntry. We have 
had ~su n s and I am sure this 
problem will be tackled in the 'Wi t 
in which the Prime ~ lipWI1-
wards have laid it will be tackled. 
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Shrl M. C. Chagla: My hon. friend 
has done what I appealed to the 
House not to do. The Prime Minister of 
Singapore is a great friend of India 
and he is a very able man. He has 
administered that country, as we said, 
with great dynamism and with a great 
sense of fairplay to all those who had 
become Singapore citizens. He has 
been saying that no people are more 
welcome in Singapore than Indians 
who have acquired Singapore citizen-
ship. Therefore, I appeal to my hon. 
friends not to indulge in these 
things. 

~ IT!\' ~ ... ~~ (~) : 
t m mri it ~ fif<l;m ;;yro; I 

Tarkeahwari SlDha 
(Barb): His remarks may be expung-
ed. 

Mr. Speaker: No, no. Hon. Mem-
ber. ahould not misuse their privilege 
like this and after that it cannot be 

simply removed. The Speaker has 
not got that power under any rule to 
simply white wash everything and 
remove everything. For that you 
must change the rules. 

..n W;f ~  l ~ (~): 
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Mr. Speaker: Members must be 
careful. 
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Shri M. C. Cha«la: I myself went 
to Singapore recently and met Indian 
citizens there. I had talks with some 
of them. I want to assure the HOuse 
that the Indians there are very happy 
and many of them are flourishing. 
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Shrl M. C. CbaCla: There are some 
who are there for generations. Some 
have gone recently. I do not kn'lw 
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about the value of their property. I 
would like to have notice. 
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Shri M. C. Chagla: My hon. friend 
has misunderstood the answer I have 
given. I said, the total number 
working on the British bases is 30,000 
and 15,000 will bel'ome redundant by 
1970. Of these 30,000 working at 
the base, only 6,000 arc Indian natio-
·nals. I am sorry I am not in a 
position to say at present how many 
·are Singapore citizens and how many 
of them have not yet acquired Singa-
-pore citizenship. We are getting 
1hose figures. About the other part 
of the question, we have been assur-
-ed that if any Indian national ap-
plies for Singapore citizenship and 
satisfies the conditions laid down for 
the acquisition of Singapore citizen-
ahip, he will be granted that citizen-
.ship. 
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Shri M. C. Chagla: The usual pat-
tern of Indian behaviour in Singapore 
at least with regard to workers :a. 
they acquire Singapore citizenship, 
work there till they retire, get their 
provident fund, come back and jaia 
their family .in ~ i  Their flll!ll1-
lies remain in India. As regards the 
question of the family going to join 
them in Singapore, this matter wUl 
be decided according to the Singa-
pore law. But again, we have been 
assured that there will be no discri-
tllination with regard to the entry of 
families between Indians and citizens 
of other Asian origin. 
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Shrl M C. Charla: As reJllrds tak-
ing. up Indian citizenship, if they 
renounce Singapore citizenship theJ' 
became stateless persons. 

Mr. Speaker: What the hon. Mem-
ber asks is, if he has already taken citi-
zenship there and his family Is here 
what is the help that this Govem.-
ment is giving for him to take tu. 
family there? 

Shrl M. C. ChaI'la: The nonnal pat-
tern is to leave the fami1y behind, &0 
and work there, after retirement .. 
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the provident fund and dlen come 
back and join the family here. There-
fore, the problem does not arise. If 
they want to get their families there, 
as I said, this would be regulated by 
the Singapore law and there would 
be no disCTimination. As regards 
citizenship .... 
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RE. DISPOSAL OF NOTICES FROM 
MEMBERS 

Some hon. Members Tose-

Mr. Speaker: Let us proceed now-
Dr. V. K. R. V. Rao--
• . Sbri Nath Pal (Rajapur): Sir, I rise 
to a point of order. 

.To U"I' ~~ ~ (~  
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~ ~ ~ ~ f.IlIl1 115 ~ ~  

Mr. Speaker: I have not received 
anything. 

Shrl Nath Pai: You have received 
from me. 
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Shri Nath Pal: Sir, under the rules 
J am required to draw your allten-
tIDa, before the list of businelS is en-

tered into, under rule 225, that yOll 
have to dispose of the noticE\!l we have 
given. 

Mr. Speaker: Should I dispose them 
of on the floor of the House? I would 
request the hon. Member to advise me 
on this. 

Sbri Nath Pai: Not at all. 

Mr. Speaker: Am I to dispose of all 
the notices I have received on the 
floor of the House? I am prepared to 
do it if that ill the desire of the 
House. 

Sbri N ath Pai: Sir, there is a lot of 
confusion between Y'Ou and us some-
times; all the credit should not came 
to us, you have a lion's tlhare in it. 
Mr. Speaker: I do not accept that 
on any day all the notices that are 
received should be disposed of on the 
floor of the House. I am not prepared 
to accept that. I do not think any 
Speaker is capable of doing it . 

Shri Nath Pal: Sir. you do not say 
what the matter is. The House does 
not know what the matter is. 

Mr. Speaker: I have the paper with 
me. What ill the use of raising it in 
the House and asking me to take a 
deciSion? 

Shri Nath Pai: From yesterday's 
proceedings, I do not see which mat-
ter you haVe kept pending. 

Mr. Speaker: I would request the 
hon. Member to hear me for a minute. 

Shri Nath Pai: Why a minute, Sir, 
the whole day I will sit with you. 

Mk'. speaker: I want the hon. 
Member to hear me so that I need not 
say every time "please sit down". All 
that I am '3Bying is, if I had given-
permission I would have myself re-
quested him to raise it. As the hon. 
Member himsell knows, 30 to 40 noti-
ces are given every day. I dO not 
want to mention what the notice is 
about. I have the paper with me. 
Only when it is permitted and due-
notice is given, It can be raised In the 
HoUle. 


